ORAL ANSWERS TO STARRED QUESTIONS AND
SUPPLEMENTARY QUESTIONS AND ANSWERS
THEREON



GOVERNMENT OF INDIA
MINISTRY OF EXTERNAL AFFAIRS
RAJYA SABHA
STARRED QUESTION NO. 91
ANSWERED ON 13.02.2025
RELEASE OF NIMISHA PRIYA FROM YEMEN JAIL
*91. DR. JOHN BRITTAS:
Will the Minister of External Affairs be pleased to state:

(a) whether it is a fact that Government has been making efforts to ensure that Nimisha Priya, who
has been sentenced to death in Yemen, gets pardoned;

(b) if so, the details and the progress thereof;

(c) whether Government sought the good office of any other country in ensuring clemency for
Nimisha Priya; and

(d) if so, the details thereof?
ANSWER

THE MINISTER OF STATE IN THE MINISTRY OF EXTERNAL AFFAIRS
(SHRI KIRTI VARDHAN SINGH)

(a) to (d): A statement is laid on the Table of the House.
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STATEMENT REFERRED TO IN REPLY TO PARTS (A) TO (D) IN RESPECT OF RAJYA
SABHA STARRED QUESTION NO. 91 FOR REPLY ON 13.02.2025 REGARDING
RELEASE OF NIMISHA PRIYA FROM YEMEN JAIL ASKED BY DR. JOHN BRITTAS.

(a to d) The Supreme Court of Yemen in Sana’a had pronounced death sentence to Ms. Nimisha
Priya, an Indian nurse, on charges of murdering a Yemeni national. Government has received some
representations, including from civil society, regarding the case of Ms. Nimisha Priya. Government
accords the highest priority for the welfare of Indians abroad and provides all possible support to
those who fall in distress including in the instant case. Government of India is providing all
possible assistance in the case. The matter regarding any consideration towards the release of Ms.
Nimisha Priya is between the family of the deceased and Ms. Nimisha Priya’s family.
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(MR. CHAIRMAN in the Chair.)

DR. JOHN BRITTAS: Sir, |am literally shocked and taken aback by the answer given
by the hon. Minister. ..(Interruptions)... Sir, the Minister has said that the matter
regarding the consideration of release of Nimisha Priya is a matter between the family
of the deceased and Nimisha Priya's family. ..(Interruptions)...

REGARDING DISORDER IN THE HOUSE AND POSITION OF DISSENT NOTES IN
REPORTS OF SELECT COMMMITTEES- Contd.

37t AT WAI: FHIURT HEIG Y, §H AN d1dh-3ASC B o ... (FIE)...

(At this stage, some hon. Members left the Chamber.)

MR. CHAIRMAN: | know you would still walk out. ..(Interruptions)... | know this.
...(/nz‘errupz‘/ons)... Yes, Jairam Rameshji, you know it more than | do. Dr. John
Brittas, one minute. Hon. Members, what really hurts me is that | made full
opportunity available to the Opposition to put their stand. Am | right, Bhupender;i?
Full opportunities were given to them and there is no reason for them to walk away
from their constitutional obligation. They are now walking out from the House.
And, the entire nation is looking up to the Parliament to find a resolution to this
issue. Dr. John Brittas, supplementary number one.

DR. JOHN BRITTAS: Sir, thank you very much. ...(Interruptions)...

MR. CHAIRMAN: The Leader of the House wants to say something. Dr. John Brittas,
yield as per directive.

JUT & a1 (31 S Y9I FAE):  G9Iid Heley, Iyl fauet 7 aimense fhar, ard
g Dl e § b SATST U1 : F 3Mu+ g TR b A1 fuet 1 g1 Hiept ol
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deletion &I ga1T 2, Tl 1 =S 1 fEelie T8 T TR B 3iR siaeR H 99 B
as it is YT AT 21 TR Y A1 7 T {ha1 foh Io_é &l I8 IR © {6 98 3o
I feelie &R Fava 2| 98 I 9adrd gy o BT 91 ST &1 deletion 81 Wabell B,
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a1 8 Ul Wg@w B IS Bl This is a politics of appeasement. Ug
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DR. JOHN BRITTAS: Sir, this is the Question Hour.
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WWW%%WWW@WQ&W P 2 &l Some people are
trying to fight against the Indian State. HIRd <9 & RgAT® s I® gl ENISIEIN G
e fquer &1 9T s BIMT 31 Repre 37 a1y o T8 Wit <wrfaxieh wfafafor
BT IS < BT Th AT & 3R BT TR 81 ARG, B gre iR fager
P 3T 3R T, ST < Bl WIET BRAT ATEA &, 9 B FHASIR HIAT A8 &, 3R
IP B AT DR BT B BIs B 381 T, A 98 [d9&T B 8T 3|

DR. JOHN BRITTAS: Sir, | have my question. ...(/m‘errupz‘/ons)...
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supplementary number one.

DR. JOHN BRITTAS: Thank you, Sir. | have returned after my walkout. Let me
register that here. Sir, | need your protection. You told me that you will compensate.
Please compensate in the form of ... (Interruptions)...

MR. CHAIRMAN: Dr. John, you are one of the most learned Members. You are
seeking the protection of the Chair. | am leaving, and Mr. Deputy Chairman will
preside over the House now.

DR. JOHN BRITTAS: Sir, | hope Mr. Deputy Chairman will also protect me and
compensate. ...(Interruptions)...
(MR. DEPUTY CHAIRMAN /in the Chair.)

ORAL ANSWERS TO QUESTIONS- Conto.

Release of Nimisha Priya from Yemen Jail- Conta.

MR. DEPUTY CHAIRMAN: Please put your question, Dr. John. ...(Interruptions)...

DR. JOHN BRITTAS: You will have to protect me, Sir. | am shocked by the Minister of
State's response, which clearly contradicts the Cabinet Minister's stance. Can a



Minister of State override a Cabinet Minister's statement? That's my first concern.
Moving on to the supplementary question, | would like to address the death sentence
handed to Nimisha Priya, a Malayali woman in Yemen. This has sparked widespread
outrage among Keralites. An Action Committee was formed after the Government of
Kerala reached out to the Government of India. On 27" February, the hon. Cabinet
Minister assured me that the Government of India prioritizes the welfare of Indians and
will give Nimisha Priya's case their full attention. However, the Minister of State's
response suggests that the Government of India has washed its hands off the matter,
leaving it to the families of the deceased and Nimisha Priya to resolve. Can the
Government of India really be so insensitive to an issue that has agitated
Keralites? ... (Interruptions )...

MR. DEPUTY CHAIRMAN: Please put your question. ...(/nz‘errupz‘/ons)...

DR. JOHN BRITTAS: Sir, my supplementary question is this. Is it not a fact that the
Action Committee had approached the Government of India and arranged for
$40,000 through the MEA so that negotiators could be roped in to ensure Nimisha
Priya's release? If so, how can the Government of India, through the answer given by
the Minister of State, wash its hands off the matter?

SHRI KIRTIVARDHAN SINGH: Sir, | would like to say that this question has come in
an Unstarred Question form thrice in the Lok Sabha and twice in this House. The reply
from the Government of India has consistently been on these lines. The hon. Minister
has also been persistently following up on this case, which is understandable given its
sensitive nature. It relates to a person from his State. | would like to point out that
when the hon. Member said that | contradicted the Cabinet Minister, he had only read
a part of the answer. With your permission, may | continue with the rest of the
answer, which the hon. Member did not read, whether knowingly or unknowingly ?

MR. DEPUTY CHAIRMAN: Please.

SHRI KIRTIVARDHAN SINGH: Sir, the answer given to the House by the Ministry
clearly states in its second part that the Government accords the highest priority to
the welfare of Indians abroad and provides all possible support to those who fall into
distress, including in the instant case. The Government of India is providing all
possible assistance in this case. And, the hon. Member just mentioned.
...(Interruptions )...



MR. DEPUTY CHAIRMAN: Please let him reply.

SHRI KIRTIVARDHAN SINGH: Let me read, Sir. It says, “The matter regarding any
consideration towards the release of Miss Nimisha Priya is between the family of the
deceased and Miss Nimisha Priya's family.” Now, as the facts of the case go, this
lady, in question, had already been sentenced to death by the Supreme Court of
Sana’a. She had already received her sentence. Her family approached us. As the
statement goes, we provided all possible assistance. We arranged for the mother of
Miss Nimisha Priya to travel to Yemen, although there was a travel ban in place.

After that, as the hon. Member pointed out, we arranged for the transfer of
$40,000 upon the family's written request and facilitated the financial transfers, as
requested by the family, to Sana’a. The money was transferred immediately after it
was received in the Ministry's account and it was made available to the families. Now
the further process that is happening is obviously between the victim's family and the
family of Ms. Nimisha Priya. Sir, | would also like to impress on the august House and
the hon. Members that this is a very serious and sensitive matter. It deals with the life
and death of an Indian national. Again, | would like to underline this that it would not
be conducive to discuss the matter further as the matter is highly sensitive, and it can
also impact the outcome of the case and the efforts that are being made by
Ms. Nimisha Priya's family. Then, regarding the assistance provided by the
Government of India, | would also like to state that following the initial conviction of
Ms. Nimisha Priya in the trial court, we arranged a lawyer through the Indian
Community Welfare Fund. He was paid through the ICWF for taking up her case in the
higher courts in Yemen. The appointed-lawyer contested the conviction in both the
Appeals Court and the Supreme Court and has also been in touch with the family and
the Power of Attorney holder by the family. Sir, as a Government, as a responsible
Government, which takes care of its citizens, we have taken all possible measures,
we have given all possible assistance in this matter, and any consideration, any
discussion, can only happen between the family of the deceased and Ms. Nimisha
Priya's family. Thank you, Sir.

MR. DEPUTY CHAIRMAN: Thank you. John Brittasji, keeping the sensitivity of the
matter, please put second supplementary briefly.

DR. JOHN BRITTAS: Sir, | am quite aware about the nuances in this case.

10



MR. DEPUTY CHAIRMAN: | know, but put your second supplementary briefly,
keeping that in mind.

DR. JOHN BRITTAS: | am afraid, Sir, the Minister of State is either misguided or
rather ...

MR. DEPUTY CHAIRMAN: Please put your question.

DR. JOHN BRITTAS: Sir, my question is this. When he says that it is between these
two families, deceased and Ms. Nimisha Priya's family, is it not a fact that as per
Yemenis law, the deceased family and Ms. Nimisha Priya's family cannot interact
directly? That is Yemenis law. You need to have a negotiator there, hon. Minister.
That is the law of Yemen. And further, Sir, in these cases, blood money is important.
That is the only solution to resolve this very burning issue.

MR. DEPUTY CHAIRMAN: Thank you.

DR. JOHN BRITTAS: Sir, my last question is that there have been reports, reports in
the media, that Ms. Nimisha Priya is s the Government of India aware of it? Has the
Government of India worked on it?

MR. DEPUTY CHAIRMAN': It is a very sensitive matter; very sensitive matter.
DR. JOHN BRITTAS: | know, Sir.

SHRI KIRTIVARDHAN SINGH: Sir, when the hon. Member is talking about other
countries, | would just like to state again that we are providing all possible assistance
in this case. It is a highly sensitive matter, and we have to take into account the safety
and security of the person in question. So further discussions, again, | would say, can
only impact the outcome. Like | said before, this question ... (Interruptions)...

MR. DEPUTY CHAIRMAN: Please. No, no; no interruptions, Dr. John Brittas.

SHRI KIRTIVARDHAN SINGH: Sir, regarding the discussion, as the hon. Member
pointed out, as per the Yemeni laws, the family of Ms. Nimisha Priya has appointed a

*Expunged as ordered by the Chair.
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Power of Attorney and they have been given a lawyer with our assistance and they are
carrying out this assistance. They are carrying out the discussions.

MR. DEPUTY CHAIRMAN: Third supplementary. Shri Haris Beeran; not present.
...(Interruptions )... Mr. Sandosh Kumar P; not present. ... (Interruptions)... Nothing
is going on record, Dr. John Brittas, please. ...(/nz‘errupz‘/ons)... Mr. Sanjeev Arora;
not present. Shri Ritabrata Banerjee; not present. Shri A.A. Rahim; not present. So,
we will move to Question No. 92. ...(Interruptions)..

DR. JOHN BRITTAS: Sir, in protest, | am walking out.
(At this stage, the hon. Member left the chamber. )

MR. DEPUTY CHAIRMAN: Question No. 92.
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